FORM G

INVITATIONFOR EXPRESSION OF INTEREST FOR
M/SNHA INFRABUILD PRIVATE LIMITED OPERATING IN REAL ESTATE SECTOR
AT AGRA, UTTAR PRADESH

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with NHA INFRABUILD PRIVATE
PAN & CIN/ LLP No. LIMITED
PAN;AAICN4261B
CIN: U45201UP2022PTC168820
2. Address of the registered office H NO. 210 MAUJA CHAMRAULI
TAJ NAGRI PHASE-II
SHAMSHABAD
FATEHABAD ROAD AGRA
UTTAR PRADESH 282001
3. URL of website NA
4, Details of place where majority of fixed KH NO. 210 MAUJA CHAMRAULI
assets are located TAJ NAGRI PHASE-II
SHAMSHABAD
FATEHABAD ROAD AGRA
UTTAR PRADESH 282001
5. Installed capacity of main products/ NA
services
6. Quantity and value of main products/ NA
services sold in last financial year
7. Number of employees/ workmen Not Known
8. Further details including last available Details can be sought by emailing
financial statements (with schedules) of at cirp.nhainfra@gmail.com
two years, lists of creditors are available at
URL:
9. Eligibility for resolution applicants under Details can be sought by emailing
section 25(2)(h) of the Code is available at | at cirp.nhainfra@gmail.com
URL:
10. | Last date for receipt of expression of 17.06.2025
interest
11. | Date of issue of provisional list of 27.06.2025
prospective resolution applicants
12. | Last date for submission of objections to 02.07.2025
provisional list
13. | Date of issue of final list of prospective 12.07.2025
resolution applicants
14. | Date of issue of information memorandum, | 17.07.2025
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Lastdate for submission of resolution plans | 16.08.2025
16. | Process email id to submit Expression of cirp.nhainfra@gmail.com
Interest



mailto:cirp.nhainfra@gmail.com
mailto:cirp.nhainfra@gmail.com
mailto:cirp.nhainfra@gmail.com

17. | Details of corporate debtor’s registration UDYAM-UP-01-0040511

status as MSME

MICRO(Based on FY 2020-21)

Date: 01.06.2025
Place: Agra

Pramod Kumar Sharma

Resolution Professional

NHA INFRABUILD PRIVATE LIMITED

Reg no: I1BBI/IPA-002/ IP-N00110/2017-18/10258

AFA Valid upto 31.12.2025

Registered Office: KH NO. 210 Mauja Chamrauli Taj Nagri Phase-II,
Shamshabad Fatehabad Road, Agra, Uttar Pradesh, India, 282001
RP office: H.No-16, Dasharath Kunj-B West Arjun Nagar, Agra,
Uttar Pradesh, 282001

Email: pksharmafcs@gmail.com , cirp.nhainfra@gmail.com



mailto:pksharmafcs@gmail.com
mailto:cirp.nhainfra@gmail.com
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FINANCIAL EXPRESS

MONDAY, JUNE 2, 2025

FORM NO. INC-26
[Pursuant to rule 30 of the Companies
(Incorporation) Rules 2014]
Before the Central Government, (Regional
Director), Northern Region
In the matter of section 13 (4) of the
Companies Act, 2013 and Rule 30 (5) (a) of
the Companies (Incorporation) Rules, 2014
AND
RURBAN AGRI VENTURES (INDIA)
PRIVATE LIMITED A Private Limited Company
registered under the provisions of the
Companies Act, 2013 and having its registered
office at Plot No. 310, Second Floor, Block-BC,
Phase -Il, Mangolpuri Industrial Area, North
West, New Delhi- 110034 India.
......... Petitioner
Notice is hereby given to General Public that
the Company proposes to make the application
to the Central Government Under Section 13 of
the Companies Act, 2013 seeking confirmation
of alteration of Clause I of the Memorandum of
Association of the company in term of special
resolution passed at Extra Ordinary General
Meeting held on Friday, 09th May, 2025 to
enable the company to change its Registered
Office from "NCT of Delhi" to "State of
Maharashtra".
Any person whose interest is likely to be
affected by the proposed shifting of registered
office of the Company from the "NCT of Delhi"
to "State of Maharashtra" may deliver either
on MCA 21 portal (www.mca.gov.in) by
filling investor complaint form or cause to be
deliver or send by registered post of his/her
objections supported by an affidavit stating the
nature of his/her interest and ground of
opposition to the Regional Director, Northern
Region, B-2 Wing, 2nd floor, Pt. Deendayal
Antyodaya Bhawan, 2nd floor, CGO Complex,
New Delhi-110003 within fourteen (14) Days of
date of publication of this notice with a copy to
the petitioner Company at its registered office
of the Company as mentioned below:
Plot No. 310, Second Floor, Block-BC,
Phase -Il, Mangolpuri Industrial Area, North
West, New Delhi- 110034 India
For Rurban Agri Ventures (India)
Private Limited
Sd/-
Dattatray Desale
Director
DIN: 08902616

Date: 02.06.2025
Place: New Delhi

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

Uttar Pradesh Gramin Bank

(Erstwhile Aryavart Bank)
POSSESSION NOTICE rFor IMMOVABLE PROPERTY [Under Rule 8(1]]

The Authonzed Officer of Bank under the Securifization and Reconsiruction of Financial Assets & Enforcement of Sacurity Interest
Act 2002 and in exercise of powers conferred under Seclion 13012) read with Rule-3 of the Secunly Interest (Enforoement) Ruses
2002, issued demand nofice on the date menfioned against account and stated hereunder calling upon the borrowerslguarantors!
mortagagors o repay the amouni mentioned m the notice being iogether with furiher interest &t confractual rate on the aforesaid
amount and incidental expenses, cosis, charges sic, within sixty days from the dale of receip! of zaid nolice. The borrowers!
Guarantors/Mortgagors having faillied to repay the amount, Mobice i hereby given to the borrowers/guarantors/mortgagors and the
public in general that the undersigned has taken the Symbobic/Physical possession of the properties described hersin below in
gxercise 1o powers confemed on fimiher under section 13{4) of the said act read with the Rule 8 of the said Rules an the dale
menfioned hereunder. The borrowers/GuaraniorsMortgagors in particular and the pubhic in general are hereby caubioned not b deal
with the properties. Any deasng with the propedies will be subject fo the change of Bank for the amounts and interest thareon, Details
of the morigaged Properties of which the Symbolic/Physical possession had been taken are as follows. The borrowersiguarantors!
martagagors attention is invited to provisions of sub-saction (B) of seclion 13 of the Act, in respect of tma available, 1o redesm the

seciired assels

AE VA

- 'h! .:AFI

AL PROTECTING INVESTING FINANCING ADVISING
Aditya Birla Housing Finance Ltd.

Registered Office: Indian Rayon Compound. Veraval, Gujarat 362266
Branch Office: Aditya Birla Housing Finance Limited | D-17, Basement, Sector 3,
Naida, Up 201301 1. ABHFL: Authorized Officer- Mr. Karan Arora - 91 99983
BE00G 2. Auction Service Provider (ASP): - MiS e-Procurement Technologies Pyt
Lid. (AuctionTiger) Mr. Ram Sharma - Contact No. 8000023257 & 9265562815

E-Auclion Sale Molca for Sale of Immovable Asselbis] under ihe Securiizabon and
Reconstruction of Financial Assats and Enforoament of Security inferest Act, 2002 read with
provasion borule B3] of the Security Interest{Enforcement] Rules, 2002

Motice 18 hereby gven fo the pubic m genersl and in paricular o ke Bomower|s) and
Guaranlar(s) that the balow descrbed immovabia properties mortgapedicharged (o the Addya
Birla Housing Finance Limited!Sacured Cradilor, the pessession of which has been faken by the
Authorized Officer of Adtya Birfa Housing Fingnce Limied!Secured Credifor, will be pul to sale
by auclion on "Ag 15 where i5°, "Ag 15 what ", and "VWhatever thera is on 08-07-20:4% | for
recovery Rs, 21,69,550.08/- (Rupees Twenty One Lakh Sixty Nine Thousand Five Hundred
Fifty and Mine Paise Only] and furlher intarest and other expensas thareon Hl the date of
realization, dua b Aditya Birla Housing Finance Limited'Securad Creditor from e Borowers
ramely MR, NIJBAL KUMAR SINGH & MRS. NEHA DEVI

The reserve prica will be INR 23,08 500 /- (Rupees Twenty Three Lakh Eight Thousand Five
Hundred Cnly} and the Eamast Monay Deposil (EMD) will be INR 2,30,850 &~ [Rupees Two
Lakh Thirty Thouzand Elght Hundred Fifty Only). The last date of EMD deposil & 08-07-
20285

[ DESCRIPTION OF IMMOVABLE PROPERTY |
ALL THAT PIECE AMND PARCEL OF BUILT-LIP WESTERN BIDE PORTION OF SECOND
FLOOR, WITHOLIT TERRACE ROCF RIGHTS, MEASURING 50 50, Y05, INRESPECT OF
FREEHOLD PROPERTY BEARING NEW NO, 440, BUILT ON PLOT MO, &, ALONG WITH
PROPORTIONATE UNDIVIDED, INDBTSEBLE AND IMPARTIAL OWMERSHIP RIGHTS GF
THE UNDERMNEATH LAND MEASURING 50 30, YD&., CUT OF TOTAL MEASURING 100
50. YOS, PART OF KHASRAND. 612 MIN,, SITUATED IN THE AREA OF VILLAGE BASA
DARAPUR, [N THE COLCHY NOW KNCWHN AS SUDERSHAN PARK, MEW DELHI-110015
AND, BOUNDEDAS: EAST: 10FT. WIDE GALI, WEST. OTHER PRCPERTY, NORTH: OTHER
FROPERTY, 20UTH: OTHER PROPERTY

For-detasted terms and condilions of the sale, plesss reler 1o s lnk provded in Adilya.Birla
Housing Finance Limiled/Secured Cradilor's waebsite [.@
hitps:ihomefinance adityabifacapital comipropertes-for-suclion-under-safagsi-act o |8
hitpa:isarfaesi atctiontiger net
Date: 020852025

Flace: NOIDA

Authorized Officer
Aditya Birla Housimg Finance Liméed

Regional Office,
Aligarh

Mame of the Borrower/ teol | Oelaod | Amt Due as per
Mortgagor & Guarantor Details of the F'l‘ﬂpEr“tjr %ﬂu pedsession| demand mofice
nch: Khair, Aligarh
Borrower- 1. Smi. Asha Rani Wia Vinod Kumar, Add.- House | EMT of Abadi Property Situated af Gata No. 11971 =5 | =i |6,53,705.84
No. 120, Mohala - Upadhyay Tehsil- Khar, Aligam, 2. Vinod |Ward Mo. 08, Mohalla- Upadhyay, Town Khair] <8 | <9 |4 inn & athar
Kumar Sl Drarika Prasad, Add.- Mahdaura, Jamau, Algarh, | Disti. Aligarh, Area- £3.613 Sq. Mir, in the nama| S E EXPENSES
Guaranior- 1. Thakur Das Sfo Chandra Shexhar, Add- 43, | of Asha Rani Wio Vinod Kienar, Bounded as: East-| = | &
Mehalla- Upadtway Tehsil- Khair, Abgarh, 2 Prem Pal 3o | Piot Shi Subhash, Wesl- Rasla § feet, North- Plot
Deepchandra, Add - Mafipura Khar Aligarh of Smt. Suman Devi, South- Piot Vendor
Date : 02-06-2025 Place : Aligarh Authorised Officer

SIDH AUTOMOBILES LIMITED

Regd. Office: R-13, 5/F GREATER KAILASH-I, NEW DELHI-110048

Website; www.sidhgroup.in Email; sidhindia1385@gmail,com
Extract of Audited Financial results For the Quarter ! Year ended 31st March, 2025

CIN: L34102DL1985PLCO20156

|Rs. In Lakh except EPS)

QUARTER EMDED YEAR ENDED
i 31.03.2025] 31122024 [31.03.2024 [ 31.03.2025 | 31.03.2024
Audited | Unaudited | Audited Audited

Tatal Income from cpesations 12536 17.24 - 34270 1146
Wet Profil! {Loss) for the period (before Tasx,
Exceplional andior Extraordinary itams) 3186 15.14 (12) S 1.24
Wet Prafit fLoss) for the penod before Tax
fafter Exceplional andfor Extracrdinary ibams) 321.596 15.14 {18 4] 320 1.24
Met Prafit {[Loss) for the: period after Tax
{aftar Exceptiong! andfar Extraondmary items) 255 18 15.14 (12 275,93 1.24
Total Comprehensive Incoms for the parod
[Comprising Prafil| Less] fae (he padod
[aftar Tax] and Ciher Comprahansive Income
Ao Tan)) A48 L5 126
Paid up Equity Share Capiial (Face Value of
Rs 101- sach) 29623 | 29623| 29633| 20643 | 286.23
Reserves
Earmings Par Share (EPS) jof Ry, 100~ each)
on Mel Profid (Mol annualissd)

Basic and Diluted PR 1.5 1] 0.93 1]

Motes:

Place: Delhi
Date: 30.05. 2025

1. Financial Results has been preparad in sccordance with The Indian Accounting Standards {"Ind AS”) prescribed
under sectan 133 of the Companies Act 2013 read wilh the relevant rules issued thereunider

2  Theabove & an exiract of the delailed format of Quarderly | Yearly Financial Reésults filed with the Siock
Exchange under Regulation 33 of the 2EBI {Listng obligations and Désclozure Requirements) Regulalions
2015, The full format of Quarterdy | Yearly Financsl Resulis are avallable on the Stock Exchange websites
wiww.bseindia.com and on the Companys™ wabsite www sidhgroup,n

For Sidh Autemobiles Limited
Sdi-

Name: Anil Sharma
Designation: Managing Director
DHM_: 02928290

CRO

RULES, 2002, (“THE RULES”)

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-
FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT)

The undersigned being the authorised officer of UGRO Capital Limited under the Act and in exercise of the powers
conferred under Section 13(2) of the Act, read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that the borrower(s) are avoiding the service of the
demand notice(s), therefore the service of the demand notice is being effected by affixation and publication as per the Rules.
The contents of the demand notice(s) are extracted herein below:

U GRO Capital Limited

Mumbai 400070
DEMAND NOTICE

SI.No.

Name of the Borrower(s)

Demand Notice Date and Amount

1. M/S MARKET ANALYSIS RESEARCH SERVICES
1. 2. ATUL AGGARWAL KUMAR

3. GAYATRIAGGARWAL
Loan Account Number: UGDELTH0000002506

Description of Secured Asset(s) Northern Side Second Floor Rights Side Portion (Facing Gali No.03), Without Roof/Terrace
Rights, A Part Oferee-Hold Property Bearign No. A-7, Admeasuirng 68.50 Sq. Yds., Out Of Total Admeasurigng 255.00 Sg.
Yds., Situated At Village Sarai Pipal Thala, Colony Known As Sanjay Nagar, Gali No. 02 & 03, Sarai Pipal Thala Delhi.

Demand Notice date:
15/05/2025
Notice Amount: Rs. 41,13,818.00
As on 09/05/2025

Place: Delhi
Date: 02/06/2025

The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein
and hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty,
bounce charges, cost and expenses efc. till the date of realization of the payment. The borrower(s) may note that UGRO
Capital Limited is a Secured Creditor and the loan facility availed by the borrower(s) is a secured debt against the immovable
property(ies) being the secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited.

In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited
shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Assef(s) including
but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules
thereunder in order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to
ATTACH AND/OR SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the Se-
cured Asset(s), UGRO Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues, in
case the value of the Secured Asset(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited.
This remedy is in addition and independent of all other remedies available to UGRO Capital Limited under any other law.
The attention of the borrower(s) is invited to Section 13(8) of the Act in respect of time available, to redeem the Secured
Asset(s) and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing or dealing
with the Secured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of busi-
ness) any of the Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of the
above is an offence punishable under Section 29 of the Act. The copy of the demand notice(s) is available with the under-
signed and the borrower(s) may, if they so desire, collect the same from the undersigned.

Sd/- (Authorized Officer)
For UGRO Capital Limited, authorised.officer@ugrocapital.com

SMEG SMFG INDIA CREDIT COMPANY LIMITED

IndiaCredn  Corporate Office; 10t Floar, Dffice Mo 101,102 & 103, 2 Medh Avenus,
reminan e Laker Maxity, Bandrs Kura Comglex; Bandra (E), Mumises - 400051

DEMAND NOTICE

LUIWDER THE PROWVISIONS OF THE SECURITISATION AND RECOMSTRUCTION OF FINANCIAL
ASSETS AMD ENFORCEMENT OF SECURITY INTEREST ACT, 2002 [“the Act”) AMD THE
SECURITY INTEREST (ENFORCEMENT) RULES, 2002 {"the Rules"]

The urdersigned Buing tha autharzed allicar of SMFG INDIA CREDIT COMPANY LIMITED (SMFG
India Credity undar the St and in exercise aof powars confiered under Secton 13 (12) of the Act read
with-fhe Rule-3, ssued Demand Motca(s) under Saction 15302} of te At caling wpen the Tollewing
oatrawe ) b mepay e st mentiandd i Be especiive rmabeeis) within G0 days Trom the dabes of
receipt of e said nolice. The undersigned reasonably befiees thal bomower(s) siara aveiding e
servica of the demand noticafs), Serefore the senica of nolice is baing affeciad by sffixafion and
publcationas per Rules, Tha conlents of demand noticeds) are exiracied berain bakny;

Moo of the Hormowers) DR Merice S An ARG
1]SUNRISE LIGHT HOUSE ZT May, 2025

FRAJESH BEMIWAL R=. 1.50,54,688 {Rupeas One Crors Fifty
F|SATISH KUMAR Lakhs Fifty-Four Thousand Six Hundrad
4JHAVITA BENIWAL Eighty-Eight Only} as on 20th May, 2025
5] SURENDER KLIMAR

LAN- 173001311 232666

Description of Immovable Property Martgaged

OWNER OF THE PROPERTY - MR. RAJESH BENIWAL

PROPERTY DESCRIPTION - BUILT UP FRONT SIDE SHOP BEARING NOS. 8 & 9, AND BACK
SIDE SHOP BEARING MOS. 14 & 15, OUT OF SHOP MO, 4-15, ON GROUND FLOOR WITHOUT
ROOFTERRACE RIGHTS, HAVING TOTAL LAMD AREA MEASURING 74,60 50. METERS, OUT
OF 396 85 S0.METERE, A PART OF ENTIRE BUILT - UP FEEHOLD PROPERTY BEARING ND,
19042, APART OF KHASRAs NO. 411, SITUATED IN THE AREA OF VILLAGE PITAMPURA. DELHI -
110034, FITTED WITH ELECTRIC AND FITINGS AND FIXTURE WHICH |5 BOUNDED OF BUILT -
UF FRON SIDE SHOP BEARING NOS. & & 9, ARE AS UNDER ; NORTH : ENTRY, SOUTH ;
OTHER'S SHOP, EAST : SHOP NO, 07, WEST ; SHOP ND, 10, AND BACK SIDE SHOP BEARING
NOS.14 8 15 WHICH IS BOUNDED ARE AS UNDER : NORTH: OTHER SHOP, SOUTH: ROAD 25
FEET,EAST. SHOPNO, 16, WEST. SHO® NO. 13

Y icici Home Finance

PHYSICAL FPOS5ESSION NOTICE

Eumbai- 400051

Corpordate Office; ICICI HEC Toweer, |B Magar, Andheri Kurla Bood, Andbern East, Mumbai- 400059
Branch Office: Ground Floor, Eldeco House! Bldeco Shopee, Haoll- 1, Vikbhuti Khond, Gomtt Mogor, Lucknow- 226010
Whersos

The undersigred belng the Authorzed Offlcer of ICICI Home Finanee Company Limited unders the Securitisotion,
Reconstruction of Financial Assets ond Enforcement of Secunty Intferest act, 2002 and in exercise of the
powers conferred under section 123 {12) read with Rule 3 of the Security Interest {Enforcement) rules 2002, issued
demand notices upon the borrowers mentioned below, to repay the amount mentioned in the notice within 60

days from the date of receipt of the sold notice,

A the borroweer falled to FEpy the amount, notice 5 heretny |_:_|i'-.r|:_'r| to the borrower and the public in g:-n-r'rnl that the
undersigned hos token possession of the property descoribed herein below inexercise of powers conferred on him)/
herunder Section 13(4) of the soid Act read with Rule 8 of the said rules on the below-mentioned dotes. The bomosser
in particular and the public in general |5 hereby coutiomned not to deal with the property and any dealings - with the

property will be subject to the charge of ICIC] Home Finance Company Limited

The Berrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time

available, to redeem the secured assets.

Registered office: ICICI Bank Towers, Bondro-Kurlo Complex, Bandra (Eost),

Sr. | Mame of the Borrower! Description of property! Dote of Demand|  Mame
Mo Co-borrower/ Dote of Possession Notice! Amaunt of
Loom Sccount Mumber in Camand Branch
Maotice [Rs.}
L. {Anas Noor Hanfi House Mo 546970 Sarforazgonj Lucknow Middle Class 14-08-2023 |lucknow
(Barrower), Reshma Ehasra Ma 104 Lucknow Uttar Frodesh- 226003, (Ref Fis.
Hanfi (Co-Bormrower), | LAN No. LHLUCO0001473446). Bounded By- Morth: 44,69 696/
LHLUCDDD01473446, | Property Deeger, South: Ret Part of Property Syed Hasan
Hanfi, Eost: Property Deeger, West: Road 20 Ft Wide.f
Date of Possession- 29-May-25
. anas Noor Harndi Hodise Mo Bagrar0 5541r1|::|||::|.-:'r_.||::|11j Lucknow Mddie Cloass 14-08-2023 | Lucknow
(Bormmower), Reshma Khasro Mo 104 Lucknow Uttar Pradesh 226003, (Hef LAKN Hs.
Haonfi (Co-Borower), | No. LHLUCODD01473447). Bounded By- Morth: Property 182381~
LHLUCODO01473447, | Deeger, South: Ret Port of Property Syed Hasan Hanfi,
Eost: Property Deeger, West: Road 20 Ft Wide./
| Date of Possession- 29-May-25

The abowve-mentioned borrewers{s)/ guarantors|s) ore hereby given o 30 day notice to repay the amouint,
else the mortgoged properties will be sold on the expiry of 30 days from the dote of publication of this
Motice, as per the provisions.under the Rules 8 ond 9 of Security Interest (Enforcement) Rules 2002,

'\Eute D June 02, 2025, Place: Lucknow Authorized Officer, ICICI Home Fnance Company LirnitEE_,.i

Thea besriawerisl are horaby advised o comply with the Gamsand nolice s and 1o pay he Sersmnd
amount mentionad thessin and hersinabowe wighin B0 days from fhe date of tis publicalian gathar
with ‘zaplicable imlsrest, addfional infaresl, bource cherpes, cost and sxpenses Gl the dada of
reafizaton of payment. The bormowen sh may nots that SWMEG India Creditis & secuned creditor and the
fosn {acibly avaded by e Boreowans) 15 & secured debt agansl (he immevable propemipn peries
baing the secuned gssai(s] morigaged by the bomawer]=).

in the evanl Bofrowanis) are taikad b dschange ther BEbies in (ol wilkin (he slipusied tme, SMFG
India Cred shaf be antiled ta exandse all tha rights under Saction-13{4) af the 8¢t ko taka passession of
the sacured assetsh including batnat Smsad fo fransfer the zame by way of sale ar by imeaking any athar
remecdy avallable urder the Act and the Bides thereunder and r2alize paymant. SMFG India Credi i
a0 erpowenid 1o ATTACH ANDVOR SEAL the secured assels) bilone endarcirg e nght ko sale or
transior: Sub=agquant ta lhe Sale of the sagurad assalis), SMFG India Credil alse has a right bainiliale
separata feqel proceadings bo recovar the balance dues. in case e valus of the mortgaged praperties
is Insuficlent 1o-cowar the dues payable o the SMEG India Credit This ramedy s i addition and
inclependantof ab the-other remedes available (o SMFG Incka Credil under any other e,

The attentian of the borrewess) = invited 0 Section T3E) of e bt in respect of time avaitable. o
riciesm e securesd ascets and lurbar o Sachan 13033) ol e Acl, whesehy he Boroses) &
restrainadiprohibited from dspasing of or dealing wilh 1ha secuned assalis) or ransfaming by way of
sale, leasa or ofheraise (albar than o the ardingry coursa of business| any af the secured assalis)
without price writhen corsent of SMEG India Credit and non-complance with the above ks an ofiance
Euarighanhe under Saclion 20 of the said Act The copry Of B cemand nodiod & avaitable wilh the
undersigned and Se borowers) may. if they 50 desire, can collect Se same from |ha undarsigned on
ey working day during normal ofice hours

Plzce: PITAMPURA
Date: 02.06.2025

o

Sdf- Authorized Cificer
EMFG INDLA CREDIT COMPANY LIMITED

SMEG SMFG INDIA CREDIT COMPANY LIMITED

IndiaCredit  Corporate Office: 10th Fiogr, Office Mo, 101,102 & 103, 2 North Avare,
repm e MakerMaxily, Bandra Kurla Comples; Bandra (E], Mumbsai - 400051,

POSSESSION NOTICE (For Immovable Property)

(Under Rule & (1) of the Security Interest (Enforcement) Rules, 2002)

‘Whereas the undersigned beng the autharized officer of SMFG India Credit Company Liméted,
Having its registerad office & Commarzoneg IT Pask. Tower B, 15t Floar, No: 111, Mot Poonamalie
Road, Pomr, Chennal = BI0116 and corporate office &t 10th Floor, Office No, 109,102 & 103, 2 Nerth
Avenue, Maker Maxity, Bandra Kurla Complex, Bantra {E], Mumba - 400057, under Secizitisation
and Reconatnuction of Firancial Assets and Enforcement of Security Inferest Act, 2002 (54 of 2002,
and inexercise of powers confermed under Secton 13 {12) read with Rule 3 of the Security Inlerest
{Enforcement) Rules, 2002 issued Demand Motice dated 200032023 caling upon Ihe bormowen(z)
(1) M5, Raj Laxmi Garments Through IEs Proprietor {2) Laxmi Yadav (3) Rajesh Kumar under
Ioan accourt number (s) # 173001310583832 1o rapay Tha amount menlioned i the nalice-baing
A=, 1.09,69,374.40 (Rupeés One Crore Nine Lakhs Sizty Mine Thousand Three Hundrad
Seventy Four and Paise Forly Nina Only] due as on 19 March, 2025 within &0 deys from the date
of recesptof the said nofice,

The barrowenls] having failed fo repay the amount, notice s hereby given i the borngwens) and the
public in gererd fhat undersigned has faken symbolic possession of the propenias described
herein below in exercise of powers conferred on him urder sub section (4] of section 13 of the Act
read with Rude 8 of ihe Secunty Inberest (Enforcement) Rides, 2002 on this 28th Day of May in the
year 2025,

The borrower i particular and e public in general are hersby cautioned not to deal with the
propenies and any dealigs with the properties will be subject to the Charge of S8FG India Credit
Campary Limited for an amountof Rs, 1,09,69,374.49 (Rupees One Crora Nine Lakhs Sixty Ning
Thousand Three Hundred Seventy Four and Paise Forty Nine Only) dus a5 on 19 March, 2025
and nlaras! thersan,

The boroaar’s attenian is mnted b prowisions of sub-secion (B] of saction 13 of the Act, in respart
of time-gvailable, 1o redeam the secured assels

SCHEDULE OF THE SECURED ASSET(S):
PROPERTY DESCRIPTION -
1) OWNER OF THE PROPERTY - LAXMI YADAY
PROPERTY MO, 128-217, AREAMEASURING 50 50, YDS. |E. LAND ARAE MEASLRING 41,805
S0 MTRS, ALONGWITH THE WHOLE OF THE STRUCTURE, WITH THE FULLY TERRACE
RIGHTE, WITH THE RIGHTS OF CONSTRUCTION LUFTO THE LAST STQREY, QUT OF KILLA
NOJRECT, NO. FITTED WITH ELECTRICITY & WATER CONNECTHON WITH THEIR
RESPECTIVE METERS, OUT OF KHASRA WO, 36721(2 SITUATED IN THE AREA OF VILLAGE
KHUREJI EHAS, ABADIOF EAST GURUANGAD MAGAR [LLADASHAHDARS, DELH-110052
BOUMDARIES: EAST BY- OTHER PROPERTY WEST B%- GAalLl, NOSTH BY- OTHER
PRCPERTY W0, 128-7-5, 50UTHBY- OTHER PROPERTY MO, 129-2-F
2) OWNER OF THE PROPERTY - LAXM| YADAY
PROPERTY WO, 12804, ARES MEASURING 45 5. YOS ALONGWITH TS WHOLE OF THE
STRELUCTURE OF TWO ROCM SET AT GROUND FLOOR AND TWCO ROOM SET AT FIRST
FLOOR |LE, TOTAL PLINTH OR COVERED AREA MEASURING 3782 X 2 = 75,24 WITH ROOF
RIGHTE |L.E WITH THE RIGHT TO COMSTRLUICT UIPTO LAST STOREY THERECH, FITTEDWITH
ELECTRICITY AND WATER CONNECTHINS WITH THEIR SEPARATE METERS M RLINKIMG
CONDITIONS QUT OF KHASRA MO, 36/2172 SITUATED 1M THE AREA OF VILLAGE HKHUREJ
KHAS, ARADH OF EAST GURU ANGAD NAGAR, ILLADASHAHDARA, DELH-110052,
BOUNDARIES: -EAST BY- PROPERTY OF OTHERS, WEST BY- GALI, NORTH BY- PROPERTY
OF OTHERS, SOUTHBY- OTHER PROPERTY MO, 123215

Date: 02-06-2025 Sdi- Authorized Officer
Praca: Dalhi SMFG INDMA CREDIT COMPANY LIMITED

NIRMAN AGRI GENETICS LIMITED

Reg.0M: 3rd Floor, Samarth House, Opposite Titan World, Mahatrma Nagar, Nashik, India222003.

(CIN- UDT110MH2020PLE344085)

Email: admin@@nirmanagrigen.com

Statement of Standalone Audited Financial Results for the

Quarter, Half year and year ended 31st March, 2025

{Hupees in Lacs)

Far the Quarier ended on For the Hall Year ended For the Year ended on

El- Parficulars 31.03.2025 31.12.2024| 31.03.2024(31.03.2025) 30.00, 2024 | 31.03.2024(31.03.2025)31.03.2024

v (Audited) | (Unawdited)| (Awdited) | (Audited) |(Unaudited)| (Audited) | (Audited) | {Audiled)

1 |Total Income from Operations | 6.299.98 | 6,107.20 | 2.046,00 [12,407,18(11.244 58 | 3.935.24 |23.651.76 6,333.72

2 |Net Profit/ (Loss) for the period
(before Tax, Exceplionaland/or | 715.70 | 68510 | 343.87 | 1,400.79 | 1,788.21 | 659.25 | 2,607.44 | 1,093.77
pxiraordinany iiems)

3 |Net Profit .-'_[Lﬂssg for the period )
before tax (aiter Exceptional 71570 | 68510 | 34387 | 140079 (1,188.21 | 659,25 | 2,607.44 | 1,093.77
and/or exraordinary fems)

4 |Nat Profit / (Loss) for the period
after tax (after Excaplional B9198 | B7F3.02 33394 | 1,365.07 [ 1,14515 | 64796 | 2,528.60 | 1,040.47
and/or extracrdinary items)

< |Total Comprehansive Incoma
tar the period [Comprising Profi _

/ (Logs} for the period (after tax)] 69199 | B73.02 | 333.94 |1,365.01 | 114515 | 647,96 | 2,528.60 | 1,040.47
and Cther Comprehensive
Income {after tax)]

& |Equity Share Capital g00.97 | 800497 | 596.08 | 800497 | 80097 | 596.08 B0D.97 | 596.08

¥ |Reseryves (excluding
Hevahiation Reserve) as shown )
in the Audited Balance Shest of
he pravees vear

8 |Earnings Per Share (of Rs. 10~ .54 8.40 560 17.04 | 1430 | 1087 | 3157 | 17.46
each) (For continuing
operations®) Basic & dilubed

*Thera are no discontinuing operations.

Common Notes to above resukts: (1) Tha above statemant of financial results as approved by the Audit Committee have baen
approved by the Board of Directors at its meeting held on 30th May, 2025. (2) The statutory auditors have carried out review of the
audited results of the company for quarter ended & yearended 31/03/2025. (3) The company has single reportable business
sagment. Hence, no separate information for segmeam wise disclosure 1S given in accordance with tha requirements of Accounting
Standard(AS)-17 - "Segment Reporting®. (4) The above Audited Standalons financial results are in compliance with Accounting
atandards (AS) as prescribed under Section 133 of Companies Act, 2013. (5) As per MCA Notification dated 16th February, 2015,
Companies whose shares are Bsted as SME exchanpe as referred in Chapter X8 of SEBI (1ssue of Capital and Disclosure
Requirements) Regulations, 2009, are exempied from the compalsory requirement of adoption of IND-AS, (6) The company is not
having any subsidiary, associate or joint venture, therafore, it has prepared ondy standalone results. (7) Earning Per Share - EPS is
Galculated on the weighted average of the share capital received by the company. Half yeardy EPS is notannuzlised. (B) Figures of
quarter 31/03/2025 represent the difference between the audited figures in respect of full financial years. and unpubfished
unaudited figures of three months ended 31/12/2024. (9) The company [s listed as SME exchange woe.l. 28th March, 2023. (6)
Statement of Assets and Liabilities as at 315t March, 2025 and as on 315t March, 2024 is enclosed herewith, (11) The Sfatutory
Auditors have issued unmodified opinicn an the financial statements of the Company for the quarter and year ended 3151 March,
2023, (12) The figures for the previous year have beaen recast/restated wherever is nacessary to confirm with the current period's

classification

The aforementioned financial results along with the limited review report of the Statutory Auditors thereon are available on
hittps/nirmanagrigan.comFinancial®%20results/index. php and the said financial results can also be accessed by scanning a

Quick Response (OR) Code given below.

May 31, 2025
Nazhik

5d/-

Managing Direclor
DIN: 08839008

For and on behall of the Board,
Nirman Agri Genetics Limited

Pranav Kallas Bagal

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S NHA INFRABUILD PRIVATE LIMITED

OPERATING IN REAL ESTATE SECTOR AT AGRA, UTTAR PRADESH
{Undler swh=-regulation | 1) of regulation 364 of the Insobmency and Bankrupicy Board of India
{insalvency Resalwtion Process for Corporate Persons) Regulations, 2016)

___ RELEVANT PARTICULARS
. L Maime ol the oomporate debilos NHA NFRABUILD PRIVATE LIMITED
along with PAN & CINLLP B Pail: AACHAZELE
| CIM: D450 UPR022FTCIGEEZD
H MO, 210 WAL CHAMRALIL] TAI MAGRI
PHASE-l SHAMESHABAD FATEHABAD ROAD
| AGHA UTTAR PRADESH 25200k
L,
[ WA N, 210 MALLIA CHAMRALL! TAJ NAGRI
PHASE-l SHAMSHABAD FATEHABAD ROAD
| AGRA UTTAR PRADESH 282004
kA

e '-".rh;Jm_-'us. ol the registerad office

5. | UAL of website
. | Detzils of place where majority
of fieed assets are iocated

5 | Instabed capacity of main
products) sensces
6. | l:iuahtrl',' and value of main
productsy sansces soid in iast
financial year
[ Mumber of employees, workmen
| | Further detadls including last
evailable firarncial stataments
|with schedules) of two yoars, lists
| of creditors ang avaslable at URL:
4, | Eligibility for resalution applicants
undear section 25(210h) of the
Cade =& available a1 URL:
| Lasl date rﬂr.l‘l‘.‘ﬂ;lﬁl-lll of Expression
il interest
..- EI::1I11- |'Elf-i$:'1!_.re} |_1-f prossinnal B ol
praspective reseiion applicants
L Lasl date Tor subimsassdn of
nhjections 10 prosvisicerad lis]
3. Date of 15s0e of Final List of
Proapective resolution applicants
. Date of I5sue of Information
Mamorandum, ssaluation matrix
and request for resplutan plans
i prospective resolution applicants
| Last date of Submission of 1!
resolution plans
Frocess emaill |d 1o submit
Expression of Interest
Detadls of the corporate dettor's
regstration stetus as MSME,
Dexte: 00620256
Place: Agra

| NA

| Mot Enown
Dwtails can be saught by émailing at
cirp.nhainfra@gmail.com

| Detanile can be 5:;;!..|i=!hI: |.I!.: -.:n"l:':ilini-‘: il
girp.ahainfra@gmail.com

[17.08.2025
| 27062025
| 020720285

[ 12072005

15, 1EA8 2005

16.! | cirp.nhainfra@gmail.com
| UDYAM-UP-01-D040511 MICRO
iBased on FY 2020-21|

Pramod Kumiar Sharmaa

Resolution Pralessional

MHA INFRABUILD PRIVATE LIMITED

Reg na: IEBL/IPA-O02) IPNCD110 20071810258

AFA Valid wpha 31.12 2025

Repisterad Office: BH MO, 210 Mauja Cham@aul Taj Nagr Phase-l.
Shamshptad Fatehabad Road, Agra. tar Predesh, India, 282001
RP office: H.Mo-16, Dasharath BongB Weat Agun Nagar, Adra, Uitar Predesh, 2B2001
Emadlz plsharmalcs@gmail. com o cisgonhainl adgrmail. com
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PROCLAMATION OF SALE UNDER RULE 52(2) OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961

.NO. 106/2020

OFFICE OF THE RECOVERY OFFICER-II
DEBTS RECOVERY TRIBUNAL-II, DELHI,

4th FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET, NEW DELHI - 110001

SALE PROCLAMATION NOTICE

PUNJAB NATIONAL BANK VERSUS MR. ANIL KUMAR

READ WITH THE RECOVERY OF DEBTS AND BANKRUPTCY ACT, 1993.

CD#1 Mr. Anil Kumar S/o ShriHanuman Jee

R/o C-2, Mangalam Apartments, B-36, Shalimar Garden Extension II, Sahibabad, Ghaziabad-201005, U.P.
Also at: 135-B, Kohaka Shantinagar, 11, Ward Kohka, Durg, M.P.

Also at: C-240, Top Floor, FlatNo. 2, Radha Krishan Mandir, Pandav Nagar, Shakarpur, Delhi-110092.

Also at: Lepton Software Export & Retail Pvt. Ltd., 570, Udyog Vihar, Phase V, Gurgaon-122016, Haryana.

CD#2

CD#3

1.

7.1
7.2

Mr. Pankaj Kumar Gupta S/o ShriN.C. Gupta,

R/o E-822, Ashiana Le Residency, NH-24, Golf Links, Ghaziabad-201010, U.P.

Also at: C-1, Krishna KunjApartment, 142/3rd, A, Nehru Nagar-1l, Ghaziabad,

Also at: Reliance Digital Retail Ltd., Plot No. A-3, Mohan Cooperative Industrial Estate, New Delhi-110094.

Also at: F-271, Railway Bunglow near Gand Workshop Road, Ambedkar Marg, West Colony, Jhansi - 284001 U.P.

Neesu Construction Pvt. Ltd. having its registered office at D-175, Gali No. 5, Bhajan Pura, Delhi- 110053

Corporate Office at: CS-9, 1st Floor, Gyan Khand-Il, Indirapuram, Ghaziabad-201010, U.P.

Whereas Recovery Certificate No. 106/2020 in OA No. 580/2016 drawn by the Presiding Officer, Debts Recovery Tribunal-Il for the
recovery of a sum of Rs. 22,62,920/- (RUPEES TWENTY TWO LAC SIXTY TWO THOUSAND NINE HUNDRED TWENTY ONLY)
against the defendants 1 to 3 alongwith interest @10.25% per annum from the Certificate debtors together with costs and charges

as per recovery certificate from the date of institution of suit.

And whereas the undersigned has ordered the sale of property mentioned in the schedule below in the Schedule below in

satisfaction of the said Recovery Certificate.

Notice is hereby given thatin absence of any order of postponement, the said property shall be sold by e-auction and bidding shall
take place through “Online Electronic Bidding” through the website https://bankeauctions.com on 18.06.2025 between

03.00 p.m. to 04.00 p.m. with extensions of 5 minutes duration after 04:00 PM, if required.

The sale shall be of the property of the CD(s) above named as mentioned in the schedule below and the liabilities and claims

attaching to the said property, so far as they have been ascertained, are those specified in the schedule against each lot.

The property shall be put up for the sale as specified in the schedule. If the amount to be realized by sale is satisfied by the sale of a
portion of the property, the sale shall be immediately stopped with respect to the remainder. The sale will also be stopped if, before
auction is knocked down, the arrears mentioned in the said certificate, interest costs (including cost of the sale) are tendered to the
officer conducting the sale or proof is given to his satisfaction that the amount of such certificate, interest and costs have been paid to

the undersigned.

No officer or other person, having any duty to perform in connection with sale, however, either directly or indirectly bid for, acquire or

attemptto acquire any interestin the property sold.

The sale shall be subject to the conditions prescribed in the Second Schedule to the Income Tax Act, 1961 and the rules made there

under and to the following further conditions:-

The particulars specified in the annexed schedule have been stated to the best of the information of the undersigned, but the

undersigned shall not be answerable for any error, mis-statement or omission in this proclamation.
The Reserve Price below which the property shall not be sold and the Earnest Money Deposit (EMD) are as under:

S.No.

Property Description

Reserve Price

EMD

1. FlatNO.A-607 in Neesu's Heritage Avenue at Khasra No. 256/2 & 256/5,
Village Asaf Nagar, Pargana & Tehsil Roorkee, District Haridwar (Uttarakhand)

Rs.17,87,000/- | Rs.

1,78,700/-

7.3
74

7.5
7.6

7.7

7.8

7.9

The prospective bidder may inspect the site on 30.05.2025 & 31.05.2025 from 11.00 hours to 16.00 hours.

The Interested bidders, who have submitted their bids not below the reserve price, alongwith documents including PAN Card,
identity proof, address proof, etc., latest by 16.06.2025 before 4.00 PM in the Office of the Recovery Officer-Il, DRT-II, Delhi, shall be
eligible to participate in the e-auction to be held from 03.00 PM to 04.00 PM on 18.06.2025. In case bid is placed in the last 5 minutes

of the closing time of the auction, the closing time will automatically get extended for 5 minutes.
The bidder(s) shallimprove their offerin multiples of Rs. 2,00,000 (Rs. Two Lac Only).

The unsuccessful bidder shall take the EMD directly from the Office of Recovery Officer-Il, DRT-II, Delhi-CH, i.e. Punjab National

Bank, immediately on closure of the e-auction sale proceedings.

The Successful/ highest bidder shall have to prepare and deposit Demand Draft/Pay Order for 25% of the bid/sale amount favoring
Recovery Officer-ll, DRT-II, Delhi, A/c R.C. No. 106/2020 within 24 hours after close of e-auction and after adjusting the EMD and
send/depositthe same in the office of the Recovery Officer-Il, DRT-II, Delhi so as to reach within 3 days from the close of e-auction, failing

which the EMD shall be forfeited.

The Successful/Highest Bidder shall deposit, through Demand Draft/Pay Order favoring Recovery Officer-Il, DRT-I, Delhi A/C.
R.C.No 106/2020, the balance 75% of the sale proceeds before the Recovery Officer-Il, DRT-II, Delhi on or before 15th day from the
date of auction of the property, exclusive of such day, or if the 15th day be Sunday or other holiday, then on the first office day after the
15th day along with the poundage fee @ 2% upto Rs 1,000 and @1% on the excess of such gross amount over Rs. 1000/- in favor of
Registrar, DRT-II Delhi. (In case of deposit of balance amount of 75% through post the same should reach the Recovery Officer as

above.)

In case of default of payment within the prescribed period, the property shall be re-sold after the issue of fresh proclamation of safe.
The deposit, after defraying the expenses of the sale, may, if the undersigned thinks fits, be forfeited to the Government and the

defaulting purchaser shall forfeit all claims to the property or to any part of the sum for which it may subsequently be sold.

SCHEDULE OF PROPERTY

epaper.ftnanciaiexpre,ﬁ.mn‘. .

Description of the property to be sold

Revenue
assessed upon
the property or
any part thereof

Details of any
encumbrance to
which property
is liable

Claims, if any, which have been
put forward to the property, and
other known particulars
bearing on its nature and value.

Haridwar (Uttarakhand).

Flat No. A-607 in Neesu's Heritage Avenue at Khasra No. 256/2 &
256/5, Village Asaf Nagar, Pargana & Tehsil Roorkee, District

Not known

Not known

Not known

Matter be listed on 22.05.2025 for filling affidavit of service of E-auction sale notice with proofs of service (including track results
qua speed post and courier) and dasti, original proofs of publication in newspapers and wider publicity including website for the

purpose of e-auction.

A

t Recovery Officer-11, DRT-II, Delhi

(Vaatsalya Kumar)

New Delhi
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